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NOTES QF THE REGISTRY

ORDERS OF THE TRIBUNAL
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0.A.NOS. 495 & 496 OF 1000

Order dated 15.1.20M

The learned lawyers have abstained

from recourt work for +han = month

moxre
expressing their orntest against imposition of
Profegssional Tay hy the

Ttate Oavernment and

there is no indicaticon when they will return to

court work. The vetiftionsrs =re ahcent. There
is no representstion from the side of the
respondente, Thns Ton'hle Suprens Cnhurk in the

case of Pamorn “ervices Tvi.Utd., v

e w——

“nhhash

Rapoor and others, 201710 ATRECW iN0%, have
deprecated the ackion »f the ‘oarts  in
adjourning nmasen hecsnep 0f  abstention  from
conrt work hy the learned 1lnyyara., Their
Lordships have chsarved that y such
adjournment the Aefanlting courts would bHe
contributing to +the contempt 0of the Tlonihle
Supreme ~rurt, Tn view of +thisz, the matterg

carnot ba addionrned indafinitely mer e have

therefore pernsed +the rooeords, Order is

dictated and pronnrunaod in open court. Ase per

chservations contai=ed Iin the dated

order,
sha=2ts attached to the’
recoré of OA WNo.A%%5 o€ 199¢, both the Original

Applications are reiected, Mo costs.
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